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2.1. Constitution of the Joint Committee: 
 

In compliance to the 
following members, was constituted: 
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i. Shri Rajesh Sharma, District Development and Panchayat Officer (DDPO), Panipat 
(Member nominated by Deputy Commissioner, Panipat) 

ii. Er. Kuldeep Singh , AEE, Regional Office, HSPCB, Panipat (Member nominated by 
Member Secretary, Haryana State Pollution Control Board) 

iii. 
(Member and Nodal Officer, nominated by Member Secretary, CPCB) 
 

2.2. Site Visit and Collection of relevant information: 
 

The i) verify the facts

 
 

The attendance sheet is attached as Annexure-4. The relevant information was also sought 

from M/s Shree Cement, Revenue Department and  HSPCB. The Joint Committee also 

interacted with the complainant and other residents of the nearby village Khukhrana.  

 
The plant was revisited by the Joint Committee on 28/04/2025, for conducting inspection 

during plant in operational conditions and also for verifying the compliance of Environmental 

Norms and monitoring of ambient air quality in and around the Unit.  

 
3.0. Findings/Factual of the Joint Committee: 
 
1. It was observed that the Shree Cement Plant is situated adjacent to Village Khukhrana. 

Additionally, the ash dykes from the coal ash used in the Panipat Thermal Power Plant, 

are located next to the village area, with a road separating the village from the ash dykes. 

 

2. The plant was  operational during the site visit by the Joint Committee on 28/04/2025. 

The industry representative informed that the plant is currently undergoing a planned 

maintenance shutdown. 

 

3. M/s Shree Cement located at Panipat has the production capacity of 1.5 Million tons/annum 

cement (PPC and OPC) is operating with valid Consent to Operate No. HSPCB/Consent/: 

313098021PITCTO13081492 dated 13/09/2021 with validity upto 30/09/2026 (Annexure-

5)  and Authorization No. : HWM/PIT/2021/12904554 dated 03/08/2021 with validity up 

to 30/09/2026 (Annexure-6) from Haryana State Pollution Control Board.  

 

4. The plant is operated based on the dry process using raw materials namely i) Clinker, Pond 

Ash and Gypsum for producing Portland Pozzolana Cement (PPC) and ii) Clinker and 

Gypsum for producing Ordinary Portland Cement (OPC). 
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5. Clinker, Pond ash and cement are stored in silos and the bag filter have been provided at 

the top of silos (Photograph 1 of Annexure-7 ). Covered Conveyors and pneumatic system 

are used to transfer raw material and product (Photograph 2 & 3 of Annexure-7). 

 

6. The gypsum was found stored in covered shed.  (Photograph 4 of Annexure-7). 
 
7. The pond ash received from Panipat Thermal Power Plant was found stored in shed and 

also in open covered with tarpaulin sheet. The dust was observed in the pond ash handling 

area despite the fact that plant was not in operation (Photograph 5 & 6 of Annexure-7 ). 

 

8. The Unit is using biomass as fuel in the furnace for evaporating moisture from pond ash 

and  gypsum. The biomass was observed to be stored in the covered shed (Photograph 7  

of Annexure-7 ).  

 

9. The Unit has installed 03 Solar Power Plants having total capacity of 9.7 MW for using in 

the plant. Out of total 9.7 MW capacity, one 6.7 MW capacity plant is installed in village 

Sutana, one 1.7 MW capacity plant is installed in the township premises of Shree Cement 

and 1.25 MW Capacity plant is installed inside the plant (Photograph 8  of Annexure-7 ). 

 

10. The total area of the plant is 34.6 acres. According to the site plan ( Annexure-8) provided 

to the Joint Committee, a green belt has been developed over 11.72 acres of this area.  

 
11. It was observed by the Joint Committee during 1st visit of the Joint Committee on 

06/02/2025 that i) A green belt has not been provided towards the village Khukhrana. A 

boundary wall has been constructed towards the village, but its height of approximately 

10-12 feet appeared inadequate to prevent dust emissions from spreading into the village.  

It was observed during inspection that that work to raise the height of the wind breaking 

wall by using GI sheets was under progress (Photograph 9  of Annexure-7 ) and ii) The 

green belt has been provided around the truck parking area;  however, heavy dust was 

observed on the plants (Photograph 10 of Annexure-7). 

 
12. It was observed by the Joint Committee during the 2nd site visit on 24/04/2025 that: 

 The Unit has raised the height of the wind breaking wall from 12 ft to 20 ft by using 

GI Sheets towards the Village Khukhrana to prevent the dust emissions from  

spreading into the village (Photographs 10-11 of Annexure-7). 
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 The Unit has now provided green belt towards the village Khukhrana with two rows 

of trees (Photograph 12-14 of Annexure-7) 

 

13. It was observed by the Joint Committee during 1st site visit on 06/02/2025 that the unit was 

using manual water sprinkling system in all areas of plant using tractor and tanker, which 

in view of the fact visible dust was observed in  pond ash 

handling area and trucks parking area. However, it was observed by the Joint Committee 

during 2nd site visit on 24/04/2025 that: 

 
 The Unit has installed permanent fixed water sprinklers in pond ash handling area, 

internal roads and other sections inside the plant premises (Photographs 15-19 of 

Annexure-7). 

 

 However, it was observed that the Unit has installed only one water sprinkler in the 

truck parking area, which is not sufficient to suppress the dust in the parking area 

(Photograph 20 of Annexure-7). 

 

 It was observed that the Unit has started water sprinkling with tractors and tankers 

outside the premises adjacent to Highway to suppress the road dust (Photographs 21-

22 of Annexure-7). 

 

14. The Unit is using the closed conveyors for transferring the material from one section to 

other to prevent dust emissions (Photographs 23-26 of Annexure-7).  

 

15. It was observed that the Unit is yet to provide  wind breaking wall of sufficient height in 

the pond ash handling area and the clinker handling area (Photographs 27-28 of 

Annexure-7). 

 

16. The Joint Committee carried out emission monitoring in the stack attached to grinding 

section with the assistance of HSPCB RO, Panipat and the sample was sent to HSPCB 

Laboratory, Panchkula. The copy of the analysis report as received from HSPCB 

Laboratory; Panchkula is attached as Annexure-9. As per analysis report, the stack 

emission in terms of  Suspended Particulate Matter (SPM) was 29.48 mg/Nm3, which is 

meeting the prescribed limit of 30 mg/Nm3. 

 

17. The Joint Committee also carried out ambient air quality air quality monitoring at 03 

locations for PM10, PM2.5, SO2, NO2, Lead, Arsenic and Nickel parameters at three 
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locations,  for 02 consecutive days, as specified in National Ambient Air Quality Standards 

(NAAQS). One Location was selected in the village Khukhrana by associating the 

applicant. The 03 locations selected by the Joint Committee for ambient air quality are 

shown in the Photographs 29-31 of Annexure-7. 

 

18. The analysis reports as received from HSPCB Laboratory, Panchkula for PM10, PM2.5, SO2 

and  NO2 are g i v e n  i n  Annexure-10 and 11 and the results are summarized in Table 

-1. Due to leakage of the gas from the instrument, the results for Lead, Arsenic and Nickel 

parameters are delayed and are expected by 30/05/2025. 

S.No. Location of 
Ambient Air 

Quality 
Monitoring 

Results of Monitoring 
(28/5/2025-29/5/2025) 

24 hourly average 
 

Results of Monitoring 
(29/5/2025-30/5/2025) 

24 hourly average 
 

  PM10 PM2.5 SO2 NO2 PM10 PM2.5 SO2 NO2 
1 Village 

Khukhrana, 
adjacent to Shree 
Cement Plant 

465.09 81.21 4.85 11.14 365.03 66.88 4.78 11.01 

2 Near Solar Panel, 
Inside the 
premises of Shree 
Cement Plant 

239.85 57.22 4.72 10.89 184.53 52.46 4.71 10.92 

3 Transport Office, 
Truck Parking 
Area near Gate-2 
of Shree Cement 
Plant 

632.86 90.92 5.76 11.63 479.05 66.99 5.00 11.50 

National Ambient Air 
Quality Standard,  

100 60 80 80 100 60 80 80 
24 hourly values should not exceed on two consecutive days of 
monitoring. 

 
19. Analysis results summarized in the above table indicates that although PM10 Concentration 

is not meeting the National ambient air quality standards at all three locations on two 

consecutive days of monitoring, the high concentration (365-456 ) of PM parameter

in the village Khukhrana is a result of high concentration (479-632 ) of PM

parameter in the truck parking area which is adjacent to village Khukhrana. This also 

aligns with the observation of the Joint Committee that the Unit has installed only one water 

sprinkler in the truck parking area, which is not sufficient to suppress the dust in the parking 

area. Similar trend is observed for PM2.5. However, the concentration of SO2 and NO2 in 

the ambient air were found to be meeting the limits prescribed in the  
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Item No. 4          Court No. 1 
  

 
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
   

 

Original Application No. 1293/2024 
 

Sunil Kashyap        Applicant  
 

 
 

Versus 

                              
 

State of Haryana & Ors.         Respondent(s) 
 
 

Date of hearing: 19.12.2024 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  
 

      
 

    

 

 

ORDER 
 

 

 

1. This original application under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has 

been registered in exercise of suo moto jurisdiction in view of the law laid 

down in “Municipal Corporation of Greater Mumbai vs. Ankita Sinha & 

Ors.” reported in 2021 SCC Online SC 897, on the basis of a letter petition 

dated 22.04.2024 sent by Sunil Kashyap S/o Shri Ravindra Kumar R/o  

Gaon Khukhrana, Dr. Aasan Kala, Tehsil Madlauda, District Panipat, 

Haryana. 

 

2. Complainant has alleged that there is a cement factory namely M/s 

Shree Cement Plant Limited, adjacent to village Khukhrana, and just at a 

distance of about 10 feet from the abadi of the village and it is operating 

in utter violation of the environmental laws.  The cement dust fly mixed 

with the air and deposits on the residential area including trees and 

plants causing huge health hazards to the local people besides damage to 

flaura and fona. The cement factory in its process of operation also 

Annexure - 1
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caused huge noise and thereby caused noise pollution.  The plantation 

has also not been done by the said factory and that’s how the air 

pollution has not been checked due to absence of the appropriate 

planation activities.  

 

3. In our view a substantial question relating to environment has 

arisen out of the implementation of the enactments mentioned in 

Schedule I of the NGT Act, 2010,  but before taking any further action in 

the matter, we find it appropriate to obtain a factual report for which we 

constitute a joint Committee comprising Haryana State Pollution Control 

Board; Central Pollution Control Board (hereinafter referred to as ‘CPCB’); 

and District Magistrate, Panipat.  

 

4. CPCB shall be nodal authority for coordination and compliance.  

 

5. The above committee shall visit the site, collect relevant 

information, interact with the stake holders and submit a factual report 

within two months. 

 

6. A copy of this order along with copy of complaint be sent to 

Haryana State Pollution Control Board, CPCB and District Magistrate, 

Panipat by email for compliance. 

 

7. List on 28.02.2025. 

 

Sudhir Agarwal, JM 
 

 

 
Dr. A. Senthil Vel, EM 

 

December 19, 2024 
Original Application No. 1293/2024 
A 
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2.1. Constitution of the Joint Committee: 
 

following members, was constituted: 
 

i. Shri Rajesh Sharma, District Development and Panchayat Officer (DDPO), Panipat 
(Member nominated by Deputy Commissioner, Panipat) 

ii. Er. Kuldeep Singh , AEE, Regional Office, HSPCB, Panipat (Member nominated by 
Member Secretary, Haryana State Pollution Control Board) 
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iii. 

(Member and Nodal Officer, nominated by Member Secretary, CPCB) 
 

2.2. Site Visit and Collection of relevant information: 
 

The Joint Committee conducted a site visit on 06/02/2025 to: (i) verify the facts/allegation 

made in the letter petition and (ii) collect relevant information for compiling the factual report 

as directed by the Hon'ble National Green Tribunal.  
 

The attendance sheet is attached as Annexure-2. The relevant information was also sought 

from M/s Shree Cement, Revenue Department and  HSPCB. 
 

The Joint Committee also interacted with the complainant and other residents of the nearby 

village Khukhrana. 

 
2.3. Initial Findings/Observations made by the Joint Committee during site 

inspection: 
 
The letter petition of the petitioner was examined by the Joint Committee. The following 
allegations have been levelled in the petition: 
 

i. There is a cement factory namely M/s Shree Cement Plant Limited, adjacent to village 
Khukhrana, and just at a distance of about 10 feet from the abadi of the village and it 
is operating in utter violation of the environmental laws.  

 

ii. The cement dust deposits on the residential area including trees and plants causing 
huge health hazards to the local people besides damage to flora and fauna. The water 
sprinkling is not done on the plantation. 

 

iii. The cement factory in its process of operation also caused huge noise and thereby 
caused noise pollution. 

 

iv. The plantation has also not been done by the said factory on the boundary of the 
Village adjacent to the factory.   

 

v. Trucks are parked in an open area near the village. Area should be covered and height 
of the wall raised. 

 

vi. The ambient air quality monitoring should be done outside the factory out side any 
house of the village. 
 

The initial findings and observations of the Joint Committee on the issues raised in the letter 

petition, based on the site visit conducted on 06/02/2025, interactions with stakeholders, and 

review of relevant documents collected during and after the visit, are as follows: 
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1. It was observed that the Shree Cement Plant is situated adjacent to Village Khukhrana. 

Additionally, the ash dykes from the coal ash used in the Panipat Thermal Power Plant, 

are located next to the village area, with a road separating the village from the ash dykes. 

 

2. The plant was not operational during the site visit by the Joint Committee. The industry 

representative informed that the plant is currently undergoing a planned maintenance 

shutdown. 

 

3. M/s Shree Cement located at Panipat has the production capacity of 1.5 Million 

tons/annum cement (PPC and OPC) is operating with valid Consent to Operate No. 

HSPCB/Consent/: 313098021PITCTO13081492 dated 13/09/2021 with validity upto 

30/09/2026 (Annexure-3)  and Authorization No. : HWM/PIT/2021/12904554 dated 

03/08/2021 with validity up to 30/09/2026 (Annexure-4) from Haryana State Pollution 

Control Board.  

 

4. The plant is operated based on the dry process using raw materials namely i) Clinker, Fly 

Ash and Gypsum for producing Portland Pozzolana Cement (PPC) and ii) Clinker and 

Gypsum for producing Ordinary Portland Cement (OPC). 

 

5. Clinker, Fly ash and cement are stored in silos and the bag filter have been provided at the 

top of silos (Photograph 1 of Annexure-5 ). Covered Conveyors and pneumatic system 

are used to transfer raw material and product (Photograph 2 & 3 of Annexure-5). 

 

6. The gypsum was found stored in covered shed.  (Photograph 4 of Annexure-5 ). 
 
7. The pond ash received from Panipat Thermal Power Plant was found stored in shed and 

also in open covered with tarpaulin sheet. The dust was observed in the pond ash handling 

area despite the fact that plant was not in operation (Photograph 5 & 6 of Annexure-5 ). 

 

8. The Unit is using biomass as fuel in the furnace for evaporating moisture from pond ash 

and  gypsum. The biomass was observed to be stored in the covered shed (Photograph 7  

of Annexure-5 ).  

 

9. The Unit has installed 03 Solar Power Plants having total capacity of 9.7 MW for using in 

the plant. Out of total 9.7 MW capacity, one 6.7 MW capacity plant is installed in village 

Sutana, one 1.7 MW capacity plant is installed in the township premises of Shree Cement 

and 1.25 MW Capacity plant is installed inside the plant (Photograph 8  of Annexure-5 ). 
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10. The total area of the plant is 34.6 acres. According to the site plan ( Annexure-6 ) provided 

to the Joint Committee, a green belt has been developed over 11.72 acres of this area. 

However, the following observations were made in this regard: 

 

a. A green belt has not been provided towards the village Khukhrana. As per site plan, 

the Unit has proposed additional green belt in 950 Square meter area towards the 

village Khukhrana, which is yet to be implemented. A boundary wall has been 

constructed towards the village, but its height of approximately 10-12 feet appeared 

inadequate to prevent dust emissions from reaching the village. To effectively prevent 

dust from crossing over, the wind breaking wall/boundary wall should extend at least 

3 feet above the height of the trucks carrying cement or raw materials.  It was observed 

during inspection that that work to raise the height of the wind breaking wall by using 

GI sheets was under progress (Photograph 9  of Annexure-5 ). 

 

b. The green belt has been provided around the truck parking area;  however, heavy dust 

was observed on the plants (Photograph 10 of Annexure-5). 

 

11. The unit was observed using manual water sprinkling system in all areas of plant using 

tractor and tanker.  

view of the fact visible dust was observed in  pond ash handling area and trucks parking 

area. Permanent fixed water sprinklers should be installed in areas susceptible to dust 

emissions. 

 

12. Since the plant was under shut down condition all the sections of the plant  could not be 

inspected by the Joint Committee. The stack emission monitoring and the ambient air 

quality monitoring inside and outside of the plant including in the village Khukhrana could 

not be conducted for the same reasons. 

 

2.4. Additional information regarding Village Khukhrana: 
 

The following information regarding Village Khukhrana which was brought into the 

knowledge of the Joint Committee duding site visit, is submitted for the consideration of 

 

i. During interaction with the stakeholder, the Joint Committee was informed that the village 

under reference in the present matter is to be shifted to other location already finalized by 

the Government of Haryana. In this regard, an award No. 2 dated 23/10/2012, for the year 
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2012-13 announced by Rakesh Khyalia, District Revenue Officer cum Land Acquisition 

Collector, Panipat, for acquisition of land for shifting of abadi of Village Khukhrana in 

Village Shohdapur Sub-Tehsil Madlouda, District Panipat by Revenue Department, was 

also shared with the Joint Committee (Annexure-7).   

 

ii. A reference has also been made of  CWP Nos. 1781, 1783, 6278, 6279 and 10332 of 2007 

23/10/2012.   

 

iii. Another letter of Deputy  Commissioner, Panipat  No. LA 792 dated 24/10/2012 addressed 

to Additional Chief Secretary and Finance Commissioner,  Haryana Government Revenue 

and Disaster Management Department, Chandigarh, was also shared with the Joint 

Committee, wherein it is mentioned that residents of Village Khukhrana are willing to shift 

to Village Shohdapur. (Annexure-8).  

 
iv. On the above subject 01/03/2011 (Annexure-9) in the 

Civil Writ Petition No.1780 of 2007; Gurlal Singh versus State of Haryana and others 

available on the public domain was also shared. It is mentioned in the Order that: This 

order will dispose of CWP Nos.1780, 1781, 1783, 6278, 6279, 10332 and 17481 of 2007, 

involving similar question of law and facts. For facility of reference, facts are being taken 

  

 

v. The above order mentions that 

notification, issued under Section 4 of the Land Acquisition Act, 1894 (in short, the Act) 

on 27.1.2006, proposing to acquire 446 kanal 16 marla of land for a public purpose, 

namely, 'for shifting village abadi of village Khukhrana in village Sadopur'. Further 

challenge has been laid to a declaration, issued under Section 6 of the Act on 1.9.2006, 

 

 

vi.  It is also  dated 01/03/20211 that As per 

the admitted facts on record, abadi of village Khukhrana is situated next to the boundary 

wall of the Thermal Plant setup by the Haryana Power General Corporation Limited at 

Panipat. It is also not in dispute that ash dykes of the coal ash, used in the Thermal Plant 

are located next to the village abadi. It has also come on record that due to sprinkling of 

water to contain air pollution, being caused on account of coal/ fly ash, the water level in 

the village has increased resulting into water logging in the area. On a resolution moved 
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by the Gram Panchayat to shift the village abadi to a safer place, the State of Haryana 

decided in principle to acquire the land and shift village abadi to the land under 

acquisition.  

 

vii. 

01/03/2011 (Annexure-9) that :  

Counsel for the petitioners has failed to show any discrimination done to petitioners in 
acquiring their land. It has come on record that initially a high powered site selection 
committee earmarked four sites and the present site was found to be most suitable and the 
same was also acceptable to the villagers of village Khukhrana. It is nobody's case that 
there was any mala fide intention on the part of the authorities to acquire land of the 
petitioners. It is also not propagated before us that the land is going to be acquired at the 
instance of some influential person. Merely because a residential colony is in existence in 
the factory situated next to the Thermal Plant, is no ground to deny relief to the people of 
village Khukhrana, who are living in very unhealthy conditions. The affidavits filed by the 
Deputy Commissioner and the Financial Commissioner also suggest the same. 

As per facts noted above, the Court is satisfied that the land was acquired for a public 
purpose. So far as land to be vacated by the residents of village Khukhrana is concerned, 
it has been brought to our notice that the same will suitably be used by the State 
Government either independently or through the Gram Panchayat. 

No other argument was addressed. 

In view of facts mentioned above, these writ petitions fail and are dismissed.  
 

viii. The representative of the District Administration was requested by the Joint Committee to 

provide the current status regarding the shifting the village to new location. However, the 

feedback in this regard from District Administration, Panipat is awaited. 

3.0. Submission of the Joint Committee: 
 

The Joint Committee humbly submits that: 
 

1. The plant was not operational during the site visit by the Joint Committee as the plant 

was undergoing a planned maintenance shutdown, as informed by the representative 

of the Industry. The plant was expected to operate under stabilized conditions  from 

15th February, 2025 onwards. 

 

2. A revisit to the plant is required for the Joint Committee to verify the compliance with 

environmental norms while the plant is operational, including the monitoring of stack 

emissions and ambient air quality both within the premises and in Village Khukhrana, 

GT.  
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Item No. 4          Court No. 1 
  

 
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
   

 

Original Application No. 1293/2024 
 

Sunil Kashyap        Applicant  
 

 
 

Versus 

                              
 

State of Haryana & Ors.         Respondent(s) 
 
 

Date of hearing: 19.12.2024 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  
 

      
 

    

 

 

ORDER 
 

 

 

1. This original application under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has 

been registered in exercise of suo moto jurisdiction in view of the law laid 

down in “Municipal Corporation of Greater Mumbai vs. Ankita Sinha & 

Ors.” reported in 2021 SCC Online SC 897, on the basis of a letter petition 

dated 22.04.2024 sent by Sunil Kashyap S/o Shri Ravindra Kumar R/o  

Gaon Khukhrana, Dr. Aasan Kala, Tehsil Madlauda, District Panipat, 

Haryana. 

 

2. Complainant has alleged that there is a cement factory namely M/s 

Shree Cement Plant Limited, adjacent to village Khukhrana, and just at a 

distance of about 10 feet from the abadi of the village and it is operating 

in utter violation of the environmental laws.  The cement dust fly mixed 

with the air and deposits on the residential area including trees and 

plants causing huge health hazards to the local people besides damage to 

flaura and fona. The cement factory in its process of operation also 

Annexure-1
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caused huge noise and thereby caused noise pollution.  The plantation 

has also not been done by the said factory and that’s how the air 

pollution has not been checked due to absence of the appropriate 

planation activities.  

 

3. In our view a substantial question relating to environment has 

arisen out of the implementation of the enactments mentioned in 

Schedule I of the NGT Act, 2010,  but before taking any further action in 

the matter, we find it appropriate to obtain a factual report for which we 

constitute a joint Committee comprising Haryana State Pollution Control 

Board; Central Pollution Control Board (hereinafter referred to as ‘CPCB’); 

and District Magistrate, Panipat.  

 

4. CPCB shall be nodal authority for coordination and compliance.  

 

5. The above committee shall visit the site, collect relevant 

information, interact with the stake holders and submit a factual report 

within two months. 

 

6. A copy of this order along with copy of complaint be sent to 

Haryana State Pollution Control Board, CPCB and District Magistrate, 

Panipat by email for compliance. 

 

7. List on 28.02.2025. 

 

Sudhir Agarwal, JM 
 

 

 
Dr. A. Senthil Vel, EM 

 

December 19, 2024 
Original Application No. 1293/2024 
A 
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037
Email:- hspcbropr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :Shree Cement Ltd
                VILL-KHUKHRANA, P.O-ASSAN KALAN, TEHSIL-MADLOUDA, DISTRICT-
PANIPAT (HARYANA)

                                                                                    
Subject: Grant of consent to operate to M/s Shree Cement Ltd.
              Please refer to your application no. 13081492 received on dated 2021-06-19 in
regional office Panipat.With reference to your above application for consent to operate,M/s
Shree Cement Ltd is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 313098021PITCTO13081492 Dated:13/09/2021

Consent Under  BOTH

Period of consent  01/10/2021 - 30/09/2026

Industry Type  Cement

Category  RED

Investment(In Lakh)  25312.0

Total Land Area(Sq.
meter)

 140382.0

Total Builtup Area(Sq.
meter)

 24685.82

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  150.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  onland after treatment in STP

2.	Trade  0

Domestic Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. O&G 10 mg/l

5. pH ( 5.5- 9.0)

Trade Effluent Parameters

1. NA  mg/l

Number of stacks  2

Height of stack

1. Cement Mill Stack 70 meters

Annexure-3
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Regional Officer,  Panipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply

2. DG stack 1 3 meters above roof level

Emission parameters

1. SPM 30 mg/m3

2. as per notification
10.05.2016

Product Details

1. PPC Cement 6240 Metric Tonnes/day

2. OPC Cement 5400 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 67.5 KL/day

2. Coal 50 Ton/day

Raw Material Details

Clinker for PPC Cement 3744 Metric Tonnes/Day

G y p s u m  f o r  P P C
C e m e n t

312 Metric Tonnes/Day

Fly ash and Pond Ash
for PPC cement

2184 Metric Tonnes/Day

C l i n k e r  f o r  O P C
C e m e n t

5130 Metric Tonnes/Day

G y p s u m  f o r  O P C
C e m e n t

270 Metric Tonnes/Day
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with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1.Unit will handover waste oil of D.G set only to the Authorized recycler. 2. Unit will run
APCM /STP regularly and maintained log books properly . 3.That the unit shall keep all the
parameters within the prescribed limits and shall comply with all the Norms and Rules as
prescribed in the Act 4.That the unit will provide inter locking arrangement of DG set with
STP/APCM and shall have adequate D.G. set to ensure regular and effective running of
pollution control devices. 5.That the unit will not discharge any untreated effluent inside and
outside its premises. 6.That the unit will not add any air polluting process/ machinery and also
not to add any process which increases the water pollution load. 7. That the unit will comply
with all the provisions of Hazardous Waste Rules . 8.That the unit will obtained authorization
under HOWM rules 2016 with in 30 days . 9. That unit will comply the the industry specific
standards as applicable . 10. That unit will unit will inform regional office before starting its
operations and Regional office will get the samples tested within three months of the operation
of the unit and further validity of CTO will depend on the outcome of the report of tests.. 11.
That the CTO so granted shall become invalid in case of violation of any of the above / any law
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of the land .
 

Regional Officer, Panipat

Haryana State Pollution Control Board.
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1

Application no. :12904554

Industry id: 13PIT413524

Date: 03/08/2021

Haryana State Pollution Control Board
SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037 Email:-

hspcbropr@gmail.com
                                                                                    

                      
To

                                                                                    
           M/s  Shree Cement Ltd
                   VILL-KHUKHRANA, P.O-ASSAN KALAN, TEHSIL-MADLOUDA, DISTRICT-PANIPAT
(HARYANA)
                   Panipat

                                                                                    
                      

                                                                                    

Details of Authorization
                                                                                    

                                                                                    

                                                                                    

                                                                                    
                    Regional Officer Panipat

           For Haryana State Pollution Control Board
                                                                                    

Conditions of Authorization:

No. :HWM/PIT/2021/12904554 DT: 03/08/2021

Sub: Grant of Authorization under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016

1. Reference of application:12904554 dated: 03/08/2021
2. RAJEEV KUMAR JAIN of Shree Cement Ltd is hereby granted an authorization for generation,

collection, storage, disposal on the premises situated at VILL-KHUKHRANA, P.O-ASSAN
KALAN, TEHSIL-MADLOUDA, DISTRICT-PANIPAT (HARYANA)

S.No. Name of process and Category of
Hazardous Waste as per the Schedules I,
II and III of these rules

Authorised mode of disposal or recycling
or utilisation or co-processing, etc.

Quantity

1 Industrial operations using
mineral/synthetic oil as lubricant in
hydraulic systems or other applications,
Used/spent oil

Authorized Recycler through tendering
process

20
T/Annum

1. The authorization shall be valid for a period of 01/10/2021 to 30/09/2026
2. The authorization is subject to the following general and specific conditions :-

(i) 1.Unit will handover waste oil of D.G set only to the Authorized recycler. 2. That the unit will
comply with all the provisions of Hazardous Waste Rules . 3. That unit will maintain record in
Form III and submit annual return on form IV before 30th june of every year 4.That the
Authorization so granted shall become invalid in case of violation of any of the above / any law
of the land .

Annexure-4
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2

Application no. :12904554

Industry id: 13PIT413524

Date: 03/08/2021

                                                                                    

                                                                                    
                    Regional Officer Panipat

           For Haryana State Pollution Control Board
                      

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

4. Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty".

7. An application for the renewal of an authorization shall be made as laid down under these Rules.
8. Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,

Forest and Climate Changes or Central Pollution Control Board from time to time.
9. Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.
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Annexure-5 

Photographs taken by the Joint Committee 

 

Photograph 1: Silos with bag filters 

 

Photograph 2: Pneumatic System 

Annexure-5

17

20

2626

68



 

Photograph 3: Covered Conveyors 

 

Photograph 4: Gypsum Yard 
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Photograph 5: Pond Ash Storage Area 

 

Photograph 6: Dust in Pond Ash Handling Area 
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Photograph 7: Biomass fuel stored in covered shed 

 

Photograph 8: Solar Power Plant 
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Photograph 9: Wind breaking wall towards village under construction 

 

Photograph 10: Truck Parking Area 
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1 
 
 

Item No. 07                                  Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

   

Original Application No. 1293/2024 
 

Sunil Kashyap                 Applicant(s) 

 
  

Versus 
 State of Haryana & Ors.            Respondent(s) 

  
 

Date of hearing: 28.02.2025 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

 
    

Applicant: None 

 

Respondent:  Mr. Rahul Khurana & Mr. Gaurav Kumar, Advs. for HSPCB & DC,  

Panipat 

Ms. Suman Arora, Adv. for CPCB 
 

 
    

 
 

ORDER 

 
 

 

1.  Tribunal considering the issue involved in the letter petition, by 

order dated 19.12.2024 had constituted a joint committee.  

 

2. The joint committee has submitted the interim report dated 

27.02.2025 stating that on the date of the visit, the plant was not 

operational. Therefore, a re-visit to the plant is required by the joint 

committee. 

 

3. Some general observations have been made by the joint committee 

concerning not providing the green belt towards Village Khukharana and 

using manual water sprinkling system etc. Thus, we allow the prayer 

made by the Central Pollution Control Board (CPCB) for grant of further 

time to the joint committee to file a fresh report after re-inspection.  

 

4.      Having regard to the nature of issue involved in the matter, we 

also implead the following as respondents in this original application: 

Annexure - 3
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2 
 
 

 

(i) Member Secretary, Central Pollution Control Board (CPCB); 

(ii) Member Secretary, Haryana State Pollution Control Board 

(HSPCB); 

(iii) District Magistrate, District Panipat; 

(iv) M/s. Shree Cement Plant Limited through Administrative Head, 

Village Khukharana, District Panipat, Haryana. 

 

5. Officer is directed to serve the newly added respondents. 

 

6. List on 30.05.2025.  

 

   

         Prakash Shrivastava, CP 

 
 
 

 

 

Dr. A. Senthil Vel, EM 
 

 
February 28, 2025 

Original Application No. 1293/2024 
JG.. 
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037
Email:- hspcbropr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :Shree Cement Ltd
                VILL-KHUKHRANA, P.O-ASSAN KALAN, TEHSIL-MADLOUDA, DISTRICT-
PANIPAT (HARYANA)

                                                                                    
Subject: Grant of consent to operate to M/s Shree Cement Ltd.
              Please refer to your application no. 13081492 received on dated 2021-06-19 in
regional office Panipat.With reference to your above application for consent to operate,M/s
Shree Cement Ltd is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 313098021PITCTO13081492 Dated:13/09/2021

Consent Under  BOTH

Period of consent  01/10/2021 - 30/09/2026

Industry Type  Cement

Category  RED

Investment(In Lakh)  25312.0

Total Land Area(Sq.
meter)

 140382.0

Total Builtup Area(Sq.
meter)

 24685.82

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  150.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  onland after treatment in STP

2.	Trade  0

Domestic Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. O&G 10 mg/l

5. pH ( 5.5- 9.0)

Trade Effluent Parameters

1. NA  mg/l

Number of stacks  2

Height of stack

1. Cement Mill Stack 70 meters
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Regional Officer,  Panipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply

2. DG stack 1 3 meters above roof level

Emission parameters

1. SPM 30 mg/m3

2. as per notification
10.05.2016

Product Details

1. PPC Cement 6240 Metric Tonnes/day

2. OPC Cement 5400 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 67.5 KL/day

2. Coal 50 Ton/day

Raw Material Details

Clinker for PPC Cement 3744 Metric Tonnes/Day

G y p s u m  f o r  P P C
C e m e n t

312 Metric Tonnes/Day

Fly ash and Pond Ash
for PPC cement

2184 Metric Tonnes/Day

C l i n k e r  f o r  O P C
C e m e n t

5130 Metric Tonnes/Day

G y p s u m  f o r  O P C
C e m e n t

270 Metric Tonnes/Day
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with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1.Unit will handover waste oil of D.G set only to the Authorized recycler. 2. Unit will run
APCM /STP regularly and maintained log books properly . 3.That the unit shall keep all the
parameters within the prescribed limits and shall comply with all the Norms and Rules as
prescribed in the Act 4.That the unit will provide inter locking arrangement of DG set with
STP/APCM and shall have adequate D.G. set to ensure regular and effective running of
pollution control devices. 5.That the unit will not discharge any untreated effluent inside and
outside its premises. 6.That the unit will not add any air polluting process/ machinery and also
not to add any process which increases the water pollution load. 7. That the unit will comply
with all the provisions of Hazardous Waste Rules . 8.That the unit will obtained authorization
under HOWM rules 2016 with in 30 days . 9. That unit will comply the the industry specific
standards as applicable . 10. That unit will unit will inform regional office before starting its
operations and Regional office will get the samples tested within three months of the operation
of the unit and further validity of CTO will depend on the outcome of the report of tests.. 11.
That the CTO so granted shall become invalid in case of violation of any of the above / any law
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of the land .
 

Regional Officer, Panipat

Haryana State Pollution Control Board.
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1

Application no. :12904554

Industry id: 13PIT413524

Date: 03/08/2021

Haryana State Pollution Control Board
SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037 Email:-

hspcbropr@gmail.com
                                                                                    

                      
To

                                                                                    
           M/s  Shree Cement Ltd
                   VILL-KHUKHRANA, P.O-ASSAN KALAN, TEHSIL-MADLOUDA, DISTRICT-PANIPAT
(HARYANA)
                   Panipat

                                                                                    
                      

                                                                                    

Details of Authorization
                                                                                    

                                                                                    

                                                                                    

                                                                                    
                    Regional Officer Panipat

           For Haryana State Pollution Control Board
                                                                                    

Conditions of Authorization:

No. :HWM/PIT/2021/12904554 DT: 03/08/2021

Sub: Grant of Authorization under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016

1. Reference of application:12904554 dated: 03/08/2021
2. RAJEEV KUMAR JAIN of Shree Cement Ltd is hereby granted an authorization for generation,

collection, storage, disposal on the premises situated at VILL-KHUKHRANA, P.O-ASSAN
KALAN, TEHSIL-MADLOUDA, DISTRICT-PANIPAT (HARYANA)

S.No. Name of process and Category of
Hazardous Waste as per the Schedules I,
II and III of these rules

Authorised mode of disposal or recycling
or utilisation or co-processing, etc.

Quantity

1 Industrial operations using
mineral/synthetic oil as lubricant in
hydraulic systems or other applications,
Used/spent oil

Authorized Recycler through tendering
process

20
T/Annum

1. The authorization shall be valid for a period of 01/10/2021 to 30/09/2026
2. The authorization is subject to the following general and specific conditions :-

(i) 1.Unit will handover waste oil of D.G set only to the Authorized recycler. 2. That the unit will
comply with all the provisions of Hazardous Waste Rules . 3. That unit will maintain record in
Form III and submit annual return on form IV before 30th june of every year 4.That the
Authorization so granted shall become invalid in case of violation of any of the above / any law
of the land .
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2

Application no. :12904554

Industry id: 13PIT413524

Date: 03/08/2021

                                                                                    

                                                                                    
                    Regional Officer Panipat

           For Haryana State Pollution Control Board
                      

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

4. Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty".

7. An application for the renewal of an authorization shall be made as laid down under these Rules.
8. Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,

Forest and Climate Changes or Central Pollution Control Board from time to time.
9. Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.

5656

98
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Photographs taken by the Joint Committee 

 

Photograph 1: Silos with bag filters 

 

Photograph 2: Pneumatic System 
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Photograph 3: Covered Conveyors 

 

Photograph 4: Gypsum Yard 
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Photograph 5: Pond Ash Storage Area 

 

Photograph 6: Dust in Pond Ash Handling Area 
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Photograph 7: Biomass fuel stored in covered shed 

 

Photograph 8: Solar Power Plant 

6060

102



 

Photograph 9: Wind breaking wall towards village under construction 

 

Photograph 10: Truck Parking Area 
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Photograph 10: Height of Wind Breaking wall raised 

 

Photograph 11: Height of Wind Breaking wall raised 
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Photograph 12: Green belt towards Village Khukhrana 

 

Photograph 13: Green belt towards Village Khukhrana 

6363

105



 

Photograph 14: Green belt towards Village Khukhrana 

 

Photograph 15: Permanent water sprinklers  

 

Photograph 16: Permanent water sprinklers  
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Photograph 17: Permanent water sprinklers

 

Photograph 18: Permanent water sprinklers 

 

Photograph 19: Permanent water sprinklers  
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Photograph 20: Truck parking area with one water sprinkler 

 

Photograph 21: Water sprinkling outside premises adjacent to highway with tractor & tanker

 

Photograph 22: Water sprinkling outside premises adjacent to highway with tractor & tanker  
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Photograph 23: Closed Conveyor

 

Photograph 24: Closed Conveyor

 

Photograph 25: Closed Conveyor 
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Photograph 26: Closed Conveyor

 

Photograph 27: Wind breaking wall yet to be provided in clinker handling section

 

Photograph 28: Wind breaking wall yet to be provided in pond ash handling section 
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Photographs 29-31: Locations of Ambient Air Quality Monitoring Stations 

 

 

6969

111



 

 

 

 

 

7070

112



G+1

600mm.WIDE DRAIN CHANNEL

45
0m

m.
W

ID
E 

OP
EN

 D
RA

IN
 

 D
RA

IN
 C

HA
NN

EL

SURFACE ROUGHNESS

8-25Ra Value 1.6-8 0.025-1.6<0.025

Symbol

GAS

INTLE
T

GAS

OUTLE
T

RAMP

U/G WATER TANK

CABIN 

SECURITY POST

RAMP

RAMP

SECURITY POST

DREN

1 2 3 4 5 6

7891011121314

15 16 17 18 19 20 21 22 23 24 25 26

272829303132333435363738

39 40 41 42 43 44 45 46 47 48 49 50 51 52 53 54

55565758596061626364656667686970

71 72 73 74 75 76 77 78 79 80 81 82 83 84 85 86 87 88 89 90 91 92 93 94 95 96 97 98 99 100 101 102 103 104 105 106

107108109110111112113114115116117118119120121122123124125126127128129130131132133134135136137138

139 140 141 142 143 144 145 146 147 148 149 150 151 152 153 154 155 156 157 158 159 160 161 162 163 164 165 166 167 168 169 170

171172173174175176177178179180181182183184185186187188189190191192193194195196197198199200201202

203 204 205 206 207 208 209 210 211 212 213 214 215 216 217 218 219 220 221 222 223 224 225 226 227 228 229 230 231 232

233234235236237238239240241242243244245246247248249250251252253254255256257258259260261262

263 264 265 266 267 268 269 270 271 272 273 274 275 276 277 278 279 280 281 282 283 284 285 286 287 288

289290291292293294295296297298299300301302303304305306307308309310311312313314

315 316 317 318 319 320 321 322 323 324 325 326 327 328 329 330 331 332 333 334 335 336 337 338

339340341342343344345346347348349350351352353354355356357358359360

361 362 363 364 365 366 367 368 369 370 371 372 373 374 375 376 377 378 379 380 381 382

383384385386387388389390391392393394395396397398399400401402

403 404 405 406 407 408 409 410 411 412 413 414 415 416 417 418 419 420

421422423424425426427428429430431432433434435436437438

439 440 441 442

443444445446447448449450451452453454

455 456 457 458 459 460 461 462 463 464 465 466 467 468 469 470

471472473474475476477478479480481482483484485486

487 488 489 490 491 492 493 494 495 496 497 498 499 500 501 502

503504505506507508509510511512513514

515 516 517 518 519 520 521 522 523 524 525 526

TBM2

TBM5

TBM3

TBM1

4326.292

6811.970

1381.946

3662.291

8373.258

3299.196

1994.514

2799.318

8397.954

7498.173

R1

R2

R3

R4

R5

R6

R7

R8

R9

R10

R11

R12

R13

R14

R15

R16

R17

R18

R19

R20

CANOPY

1.2m x 0.45m

1

1

(W)
2

OFFICE AREA
Toilet

CANOPY
1.2m x 0.45m

RO Water
dispenser

Canopy
(W)

CANOPY
1.2m x 0.45m

Size- 4'-5" x 5'

3

(D)(D)(D1)MONKEY
LADDER

CANOPY
2m x 0.45m

STORE AREA
Size- 10' x 5'6"

CANOPY
0.67m x 0.45m

(V)

1
SPLIT ACRack

CANOPY

Canopy(W)6,1 1.2m x 0.45m

TOWARDS TOILET BLOCK

Canopy

C
an

op
ySPLIT AC

O
verhead Storage C

abinet

R
ack

R
ack

ECP

4

3

ECP

4

3

W

W

D

D

D

SEP. TANK

Annexure - 8

7171

113



Annexure - 9

7272

114



Annexure - 10

7373

115



7474

116



7575

117



7676

118



7777

119



7878

120



Annexure - 11

7979

121



8080

122



8181

123



8282

124



8383

125



8484

126



{"type":"Form","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}



